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- UPC/BY HAND 

CEI'JTRML ADf1I14I5TRMTIV TRIBUNAL 
ERNIS\KULMII BENCH 

K3ndOmkulathy T3urs 
MC Rood, Cochin-11. 

13 

Mrs.Daya K Panicker, Advocate, Kochi(for epp1nt.n both cases) 

Mr.C.Kochuflfli Nair, SCGSC(for res.In OA *1e1* 99/94) 

3o 	Nr.CN Radhakrishnafl, ACGSC(f'or res. in 	460/93) 

'7 
APPLICATION NO. 460/93 &.99/94 

19R Purushothaman & others 	: Applicont(s) 

VErsus 

U0I, Secy., MHA, N.Da].hi & Ore. : REsp3ndcnt(e) 

I om dirctid to ?orword hErEwith a copy of JudgEmnt/ 

Ordr dotEd 4.74 	 passd by this Tribun3l in the abovE 

notcd cssc, for inf'ormotion ond ncEssary oction, if any. 

P1Eas.. acknOwlEdgE the rEcEipt. 

Yours faithfully, 

SECTION 0FFIC 

Oatc: 10 2.94  

.. 



FREE COPy il/ri 
22 

(J C 4 

CENTRAL ADM3NISrRATIVE TRIBUNAL 
ERNAIJLAM BENCH 

O,A No.460 of 1993 & 99 of 1994 

Friday:this the Fourth iy  of February, 1994 

CORM 

The Hori'ble Mr.Justjce Chettur Sankaran Nair,VIce Chairman 

The 	'b) e Mr. P. V. Vnkatakr ishrian, An in istratjve Member 

0. A. 460/93 

1 • M. R. Puru shot haman, Meprangadi]. House, 
PD Aranattukara, Thrissur. 

2. K.Shaji John, Kannamkunnj 
PC Chevor, Trissur, 

3 • K. B. Peethambaran, Karanayil 1 -Iou se, 
Ettumana, Karuvannur, Tr i ssu r. 

C.M.Satheesh, Coondapurakka]. Ibuse, 
PD Porkolangad, Via.Kannipayur, 
T nc hun. 

K.KDevayani, Kizhakkott House, 
P0 Mankody, Tnissur. 

M.P.Alphonsa, Chittilapally 1(unnathu 
House, Parappur,Trissur. 

7, A, P.Thomrnan, Ambadan House, 
Madaikonam, Trjssur. 

8. K.G.Renuka, Kalarik}al Hcuse, 
Wadakkancherzy , Tnissur. 

9 • K.J. Sreedevi, Kidanganazhiyathumana, 
Cha 1 aku dy. 

10.K.Vijayakumar, lCunnambath  Hou, 
Nellankara PC, Nettissery, 
Trissur, 

11. Santhaxnani, P1<, Pailikadavath House, 
Padurkkara, .Ayyanthole, Trissur. Applicants 

(By Advocate Mrs,Daya K Panicker) 

V. 

Union of India, represented by 
the Secretary, Ministry of 
1bme Affairs, New Delhi. 

The Director of census Operations, 
Thiruvananthapurn. 	 ....Resondents 

(By Advocate Mr. CN Radh akri shnan, ACG SC) 

•S. .2 



n.Remani Ammall P1 
_: 	'•)) 

C 

	 / 
Raj alakthinL 
Ulloor, Trvanc1rum,11. 	...Applicant 

(By Advocate Mrs.Dayt K.Panicker) 

Vs. 

Union of India represer.ed by 
the Secretary, Ministry of 
Home Affairs, New Delhi. 

Director of Census Op ations, 
Census Di rectorate, Thiruanant hapuram. . . . Re spcnde t' 

(Ry Advocate Mr. Dileep 1imar rep. sccsc) 

ORDER 

CHETTUR SANKARAN NAIR(J), VICE cHAIRMAN. 

In both the cases applicants were 'Compilers' 

undir respondents. Their services were diensed with, 

on the ground that there was no work for them. While 

they were discharged, they. were given a certificate 

that their work and conduct were'not satisfactory'. 

Applicants would sulxnit that there is no justification 

for making gich a remark. We do not think, it is 

for us to examine the quality of work ofthe applicants. 

They will be free to make a representation before the  

Director of Census Operations, Kerala. Respondents 

state that such remedy is available to applicants. 

Applicants may represent their grievances before the Director 

.Census 	perat ions, Kerala urithin One month from today. That 

Officer shall examine the grievances of the applicants 

and will examine further whether there was justification 

for the entries made mt he impuqned orders. 

With thcse dircton, 	 of th e  

applications. No Costs. 

- 	 Dated 4th ?ebruary, 1 9. 

P. V.V ENAfxihN 
?iIN ISTR?T ISlE MEMBER 

HLTTUR SAKARAN NAIR(j) 
VICE AIRMAN 
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